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CENTRAL ADMINISIRAfI VE IX] BIJNAL, PRINCJ PAL BENCH 

OA NO. 710/200:3 

New De lb i this the 2nd day of Api' I I 	200.3 

HUN' fiLL SH. LULl)], P SI NGH , MEMBER ( J ) 

Sb. ishwer Singh 

910  Sb. Harii Mur ty Prashad 
ACE-li], Northern Ha iway 
C/o SSI: (Shatahacj I & Hairihan I Power Car) 
LOG Shed, Ajmer i Gate, 
New Dc lb j. . 	 . . . 	Appi i cant 

(By Advocate: Sb. Sanjav Shangari ) 

V e r s us 

The General Manager, 
Northern H a i 1w ay 
Baroda. House, New Delhi. 

2. 	The Divisional Railway Manager, 
Northern Ha. I iway, DHM Office, 
Che ims fo rci Road, New Delhi 

J. 	Jhe Senior Section Engineer (P.C.) 
Shatabacj I LOG Shed, 

Northern Railway, Ajineri Gate. 
New l)e lb., . 	 . . . 	Respondent.s 

flea rd learned counsel for app] leant. 

Learned counsel for applicant submits that he had been 

earl icr paid overtime allowance for similar duties performed 

but 	now the respondents have di scont inued to pay the same. 

After hear ing the learned counsel. for the applicant and going 

through the record I think that this OA can be d I,sposed of at 

this stage itself by directing the respondents to dec ide the 

representat tor, made by the applicant, ivh ich has not sti I I been 

dee ided, by passing a reasoned and speak ing order. 

Aecordingly, the OA stands disposed of with the di i'ection 

to the respondents to decide the representation by passing a 

reasoned and speaking order within 2 months from the date of 

r ccc i pt of' a COT) V of t h t  

rULDIP Si NGH 
Member (J 

'sd 


